CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH

0',A',No . 1778/2000
WITH
MA- No.3110/2000 & MA=22/2001¢
New Delhis this the 9 - day of rebruary,zno1:

HON?BLE MR.S,.R.ADIGE,VICE CHAIRMAN (A)
HON*BLE OR.,A,VEDAVALLI,MEMBER (3)

1 ’All India Scheduled Castes & Schedulad

Tribes Railuyay Employees Assoc1ation (Regd. No o 3—1517)
Office aty171-8/3, Basant Lane, Rly.! Colony,

New Delhi=55 through
its Presldent shsAshok Kumar, S/o ShiBalam singhﬂ

2, Ruth Toppho, .
working as Office Supdts I,
Northern Railuay)y
Baroda House,

New Delhlj

3." K C.meana, -

- working as Office Supdt. ~I,
Northern Railuay,
Baroda Fbuse,
New DElhifd

a7

40 sC Tudu,

working as Office Supdte=I,

in the office of Chief Mechanical Engincer,
Alambagh 7§

NeRlys - N
Lucknows o voeeefpplicantsy

(By Adwocates Shri Vipisharma )
Versus

1. Union of India
through the
General Managser,
Nor thern Railway,
Baroda House)

N auw DDlhlﬁ

2, The General Nanager,
* Nor thern Ralluay,
Baroda House,
New Del hiy!

3 The Sacretary,
Railwyay Board,
R all Bhauan’ . )
New Delhi oeseRespondents,

And

ReSpondents 4y 5& 6 as per Memo of
MA  No.22/2001,

(By Adwecate: Shrl E, Sre.Counsel 1
A ﬁ e rattar?e for Red,2 8 s
hri M.L,Sharma for R.'-4, & 6.)

-



-2
osoeR

SR wAdee, uc(A)

Appli.cants_seek -a direction to respondents
to isstie appropriate gquidelines, instructions or
orders for implemention of the Hon'ble Supreme Court's

judgment dated "!6?9.’99 in Ajit singh & Ors. Vs, State

" of punjab & OrsJ AIR 1999 SC 3471 and to hold that

any ) . senlorlty list revising the seniority
of SC/ST staff promoted earlier vis-a=-vis general/0BC
staff promoted earl:.er‘,” Wi thout prior issue of the

aforesaid guidelines is illegall

27 e have heard appllcant’s counsel shri V,.p.
Singh and Sry Counsel for official respondents

Shri Ef‘{xfijoszaphf*f We have also heard Shri M.L,Sharma
appearing on behalf of“Shr.,i K.K,Grover and two others

whose MA No.22/2001 for impleédment as respondents

in the OA 8s 2 proper and necessary party is alloveds

3 We hold that any such direction/finding of

the type sought by 2pplicants in para 1 of the OA

ie not warranted in the facts and circumstences

of the pi:esent case, and indeed may not even be

legal, in the ligh"c of the provisions of Section 19
N onl

A, T Act which allowsAa person aggrleved by any
(emphasis supplied) to appreach the Tribunaly

4, If pursuant to the implementation of the
Hon'ble Supreme Court—'s judgment in -Ajit singh's
case (supra) applicants are aggrieved by any order
passed by r‘es;aohcfents, it is o;ﬁ_en to applicants
specifically to impugn the seme, after exhausting
such departmental remedies as are avdilable to them

in accordénce with law, if so advised.
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5,  Subject to uhat has besn stated in para 4

above, the GA is dismissed.‘i- No costsf;;’;

ﬁy‘VLZjéiyfégxﬁd | . /4%£;4¢37g

( DR.ALVEDAVALLI )  (S.R.ADIGE B
- MEMBER (J) VICE CHAIRMAN(A).
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